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IN THE CENTRAL ADbITNISTRATIVE TRIBUNAL, 

~ODHPUR BENCH, AT JAIPUR 
.... -·--·----·-·-- ... !. 

••• 

0 .A.No. 737 /1989. 
Date of Decision: 22nd Ju!,x~ 

Hazari L<il Sain 

Mr.K.L. Thu.wani 

Versus 

u.o.I. & ors .. 

Mr. u .. D. Sh.arm• 

CORAM: 

1. The Hon'bie Mr., Kaushal Kumiir 

2. The Hon'ble Mr., Gopal Krishnii 

• • • 

.... 

• • • 

••• 

Pet it ioner. 

Counsel for the 
Pet it ioner e. 

Respondents • 

Counsel for the 
Respondents. 

• • • Vice Ch ii inn.an. 

••• Member (Judl.) 

In this iipplic&tion filed under Section 19 of the 

Administr•tive Tribunals Act, 1985, the iipplicant who w«s 

working -.s Extr• Departmental Bre.nch Postmaster, Bhilvpurii, 

District Kot•, has challenged the Order dated 7th Februacy, 
witlil. 

1989 filed as Annexure A-III L. the application)irnposing 

upon him the penmlty of removal from services 

2. The impugned order is chiillenged mcinly on the 

ground that a copy of the Enquiry Report was not furnished 

to the •pplicant b~fore the Disciplinary Authority passed 

the order imposing the pen•lty of removal from service. 

This position is conceded by the learned counsel for the 

respondents. That the proceedings &re viti&ted on the 

ground of not furnishing a copy of the Enquiry Report 

to the delinquent official before the order· imposing the 

penalty of removal from service was passed, is concluded 

by the judgement of the Hon'ble Supreme Court in Union 

of Indiii & Others V/s~ Mohd R-.mZan Khan (1990 IV SVLR (L) 

The Supreme Court observed «S follows :-

11 P.ara.18. We m&ke it clear th•t wherever there 
h"iis been •n Inquiry Officer and he h•s furnished 
a reoort to the disciplin•ry authority &t the 
conclusion of the inquiry holding the delinquent 
guilty of all or any of the charges with proposal 
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O.A. No.737/1989 
--~------------

for ~ny P•rticulmr punishment or not, the delinquent 
is entitled to a copy of such report ilnd will also 
be entitled to make a representation against it, if he 
so desires, and non-furnishing of the report would 
amount to violation of rules of n•tursl justice &nd 
m-.ke the fin-.1 order liable to ch-.llenge here--.fter". 

The observations made by the Hon'ble Supreme 

Court in para 18 of their above judgement make it 
on 

clear thatLthe grounds of equity and n•tur-.1 justice, 

a delinquent official is entitled to a copy of the 

enquiry report and is also entitled to make a 

representation ilgainst it and non-furnishing of the 

report would amount to violation of rules of natural 

justice ~nd make the final order liable to challenge 

on this ground. 

3. Accordingly, the impugned order of remov&l 

is hereby qu.-shed. However, this will not preclude 

the Disciplinary Authority from revising the proceedings 

and continuing with it in •ccord•nce with law from 

the stage of supply of the enquiry report. There 

shall be no order as to costs. 

OK>t~~ 
(GOPAL KRISHNA) 
MEMBER (Judl. ) 


